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Movable and XBtmovable Wealth of 
Erstwhile Rulers

4848. Shrl A. N. Mulla:
Shri Ebrahiin Sulaiman Sait: 
Shri Abdul Ghanl Dar:

Will the Minister of Finance be 
pleased to state:

(a) whether Government have made 
any assessment of the total wealth, 
movable and immovable, of the vari
ous erstwhile rulers of the princely 
States; and

(b) if so, the total wealth possessed 
by them, ruler-wise?

The  Deputy Prime Minister and 
Minister of  Finance  (Shri Morarji 
Desai):  (a)  No,  Sir.  Wealth-tax
assessments have only been made m 
respect of thj net wealth which is 
assessable  to  wealth-tax.  These 
assets do not include the  value  of 
assets which are exempt from wealth- 
tax.

(b) Docs not arise.

Demand of Shoe-shine Boys in Delhi

4849. Shri Atam Das: Will the Minis
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that  the 
Cobblers Union has demanded fixod 
places for the Cobblers  and  Shoe- 
shinmg boys in Delhi,

(b) if so, how far Government are 
considering to meet their demand; and

(c) the location of places to be al
lotted to them?

The Deputy Minister In the Minis
try of Works, Housing and (Supply 
(Shri Iqbal 8ingh):  (a) to (c).  The 
New Delhi Municipal Committee has 
fixed sites for verified shoe-shine boys 
and Mochis in Connaught Circus and 
Service Lanes leaving the main road. 
The Committee have  also provided
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sheds opposite Regal Building for the 
shoo-shine boys but the same have not 
been occupied by them. Some of the 
shoe-,'hme boys arc also not  paying 
Tehbazari fee to the Committee.

13 23 hrs.

CALLING  ATTENTION  TO  A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

Strike by crew under Bombay Port 

Trust authoritie.

Shri Hem Barua  (Mangaldai):  I
call 'he attention of the Minister of 
Transport and Shioping to the follow
ing matlct of urĵnt public import
ance and I lequc.t that he may make 
a ,ta oment thorron-

“The reported calling in of the 
Indian Navy  ô  muntain ship 
movements in Bombay  Port  in 
viow of  the strike of the crew 
under the  Bombay Port Trust 
authouties ’’

The Minister of Transport and Ship
ping  (Dr.  V. K. R. V  Rao):  Mr
Spe ike. 1 hopj you will forgive me. 
It is a little long sta’ement running 
to 6 to 7 pages

Mr. Speaker: Then it can be laid on 
the Table  Questions can be  asked 
later

Shri Hem Barua:  I can ask my 
question just now

Mr Speaker: Either, it will be laid 
on the Table in which case the ques
tions can be asked later, or he will 
have to read the statement now.

Shri Hem Barua: Let him read it.

Mr. Speaker: It will take 10 or 15 
minutes.

Shri A. B. Bajpayee (Balrampur): 
Let him lay it on the Table.  You 
can allow members to ask questions 
at 2 O’Clock

Mr. 8peaker: All right. It may be 
laid on the Table.
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Dr. V. K. R. V. Mmo: I bag to lay a 
copy of the statement on the Table. 
[Placed to Library. See No. LT-9281 
67].

Shri Hem Barua: The questions can 
be asked tomorrow.

Mr. Speaker; All right.  We will 
have it tomorrow

Shri Kaawar Lai  Gupta  (Delhi 
Sadar): It should be taken up today. 
Tomorrow we can have another Call
ing Attention Notice.

Mr. Speaker: Then we can take it 
up today evening at 6 O’clock.

Shri Hem Barua: That would be 
too late. I do not sit up to that tune.

Shri Kaawar Lai Gupta: Why not
take it up at 5 30 pm.?

Mr. Speaker: There are only five 
names. It will not take much tune. 
So, why take U so early as 5 30 p.m ? 
We will take it up at 6 O’Clock.  It 
will take only 5 minutes or so.

12.24 hr*.

RE QUESTION OF PRIVILEGE

Misreportinc of Lok Sabha Proceed
ings by Certain Newspapers

Shri C. K. Bhattachaiyya (Raiganj): 
Sir, I want to raise a matter of privi
lege in regard 4o the misreponing of 
my speech on the 4th July, 1067 by 
UNI and the Indian Expreu. While 
I did not refer to gherao at all, this 
report states I had supported gherao.

Dr. Ratten Sea (Barasat): You can 
now support it

Shri C. K. Bhattaeharyya: This is 
a news agency report and it might 
have  been circulated to different 
places.  Already 1  have received 
several  complaints  from different 
Place* aa to why I have supported 
gherao in the way I have been report
ed to have done in that particular 
report.  I have submitted the paper 
to you and when ytfa would go 
through that you would find  that

words have been put into my mouth 
which I could not utter and which I 
could npt think of uttering.

Shri Umanath (Pudukkottai): Ua- 
conciously it might have come in.

Shri C. K. Bhattacharyya: I feel that 
it is a serious matter and I want to 
bring it to your notice by raising it 
in this House. I request  that  the 
matter be referred to the Privileges 
Committee for further  investigation 
Into the matter.

Mr. Speaker: If it is wrong report
ing, it may be by mistake or some
thing like that; therefore, we should 
write to the editor.  He may correct 
it or do something

Shri Surendr&nath Dwivedy (Ken- 
drapara)' It can be corrected
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Mr. Speaker: It is b.tter that we 
write to .them. We nave wntien in 
the past also.

1860 (SAKA)  Re. AM. A CJL 9974

12.26 hrs.

RE MOTION FOR ADJOURNMENT 
AND CALLING ATTENTION 

NOTICE

Shri Madhu Umaye rose—

Mr. Speaker: I have received notice 
of an adjournment motion and also 
calkng-attention and I am looking into 
the matter. Therefore it need not be 
raised now.  It is being looked into 
by me and, therefore, there is no point 
in raising it now.

fa**

TOT*** I

Mr. Speaker: It is not necessary; I 
have not disallowed it. Any notice 
that has come is still pending with 
me. Both are there and I  do not 
know which 1 will admit; ttay are 
pending with me-


